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' h 16¢9.2005 1 Mr. Surendra Kumar Kadam the appli-

cant in this case appeared in person.
-Xr BERXE Mr.M.U.Almed, learned Addl.

} C.G.5.C. Was present on behalf of the

{ respondents.

I The applicant seeks rellefs again-

| st All India Radio whdéch falls under
the Prasar Bharati. This Tribunal has
hbbd that it has no jurisdiction to

| hear the serWice matters of the empl¢-

{ yees of Prasar Bharatie The applicant
says that he is a Central Govte emplo-
yee and that he wants to confirm the

/-{ position. Post on 30.9.2005: Q}
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Vice=Chaimman
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% 30.9_2b051 Mr.Surendra Kumar Kadam, the
. @pplicant is present in person. He
! has placed certain proceedings of the
§ Govt. of India, Ministry of Informa—
{ tion and Broadcasting 6o show that he-
f is presently continuing in the Prasar

Bharati as a deputationist without an
’ | actual- transfer to prasar Bharati.
/7 ; In the circumstances, without
' ' ‘going into the question of . jurisdic=
tion at this stage‘tpe'reSpondents ar

| ,  contde



.4

gg\ , ‘.2.;

B B AR -~ contds

130, e 2005 directed to show cauéb k2 ag %o why _
this application shall not be admitted

; The affidavit in Oppog.itmn has to be
f:. led vyithin six 'weeksv.' post on 18.11.

et 2005 . . o
I
o SR TR Jiwv;“}w*‘ «‘ s ;ijcﬁjiik//

v vice-Chairman
‘ bb ;“” ; ) ‘/_ ) )
No: 154 0 . n ' '
@Z 15 ZJ@O 15 S 18 11.05 o The gpplicant appears 1n persone.
(D{:; 19/10] o5 " He is absent, to-day. xren..uommed

"~ 7 learned A@dloC.G.S.Ca subm.ts that ainm,
the qpplicant cent.imxes tc» be- as Cent:rd
G@vernme t empl@yees in spite of depute
~.tion is Tribunal has glbt the jur.ﬂdh-

‘ : tion and that the Recp@ndcsnt,s w%te to
file their written Statement.,

pPost the matf.en @n‘&401f66;4” 5‘25 .

6! N o
oo C%i%u

c. -ché.t'rman

" "f.—@&.ﬁ:l.Z@@é Present : Hen‘ble ME. Justice G.
u;:m _ Sa.varajan. Vice~Chairman.
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‘-léf'"-.-*"' S G T . ~ fer the applicant is' present. mrs.ﬁ?‘l U.
_% \, ® Q, © 7 almed, leirned Addl. CeBesiCivtel Ehe
~'v.———— - - respeme‘.em:s seeks. f@r further- 'c.ime for
No LO?r\ Uc Lv\ %\—odz.modr | £iling wtitten statement. Pest en
K”'Bauw %L@e/Y : ; 6024 2006, Writ:ten staltement, if any,
‘ - in the meﬁntimeg , . &

vme-cha irman
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06.02.2006 Mr. MJU. Abmed, learned addl.
j | C.G.S5.C. for the respondents submits
S e , . . that he is going to file written
J f‘fx. p L., | - statement today itself. A copy of
= the sameé shall be given to the learn=
1-2- 06 ed counsel for the applicant and in
' that event he will file rejoinder
within three weeks. pPost pn 8.3.06.

‘ vice-Chairman
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A 8+3.2006 . The issue involved is that due to

_ ' non-payment of TA/DA the applicant could

A not join kWe in the transferred place
@ 2 .08 . T e in time. The applicant has. got the Ta/
DA after 120 days. Nowy, he is claimin

e dou \9 ye. Now g

_ that 120 days of intervefning period
Yo
(ke M“”&LAN& Lioa may be granted as Special leave or may

Sl | be treated as on duty.
o ' % , ' Considering the issue involved,
o we are view that the ©.A. is to be
- ~ admitteds The 0.A. i8 admitted. Reply
statement has already been filed. Since
the pleadings are complete let the case
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
240 of 2005
O.A NO. ceeeceieevitecererrer e ceenvesanaas eueaneracsentesesnnerrenrerenanrenats
DATE OF DECISION .23:05.2008,. ...
Surendra Kumar Kadam .
................................................................................ Applicant/s
Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath
................................................................................... Advocate for the
applicant/s.
| - Versus - -
Union of India & Ors.
.................................................................................. Respondent/s
Mr. M.U. Ahmed, Addl. C.G.S.C.
................................................ reeereereresnseenneneeneanereness AAVOCate for the
respondents
CORAM
THE HON’BLE SHRI K.V. SACHIDANANDAN, VICE CHAIRMAN.,
THE HON'BLE
1.  Whether reporters of local newspapers Yes@?/ |
may be allowed to see the Judgment? -
2.  Whether to be referred to the Reporter or not ? Yes/Mo

3.  Whether to be forwarded for including in the Digest .
Being complied at Jodhpur Bench ? _ Yes/X0

4. Whether their Lordships wish to see the fair
of the Judgment ?

Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 240 of 2005
Date of Order : This the 23rdof May 2006.
The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.

Surendra Kumar Kadam
Assistant Station Engineer
All India Radio
Chandmari
Guwahati - 781 003.
. . Applicant

By Advocates Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath.

- Versus -

1. The Union of India, Service
through the Secretary to the Government of India
Ministry of Information & Broadcastmg, Shastri Bhavan
New Delhi - 110 001.

2.  The Prasar Bharati
Services through the Chief Executive Officer,
PTI Building
New Delhi - 110 001.

- 3. The Director General,

All India Radio,
Akashvani Bhavan,
Parliament Street,

New Delhi -~ 110 001.
4. The Station Director
All India Radio

Chandmari, Guwahati 781 003.
. . . Respondents.

By Advocate Mr. M.U. Ahmed, Addl. C.G.S.C.
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ORDER

K.V. SACHIDANANDAN, (V.C.)

The applicant, who is now working as Assistant Station

Master, All India Radio, Chandmari, Guwsahati, was at Indore and vide

Annexure-I dated 05.04.2005, he was transferred from All India
Radio, Indore to Itanagar. This was modified vide Directorate’s order
dated 26.07.2004 and he was transferred from All India Radio, Indore
to All India  Radio, Tezu instead of Itanagar. Again this order was
modified transferring the applicant to Guwahati (North East) instead
of All India Radio, Tezu vide order dated 30.08.2004 (Annexure - III).
As per the averments made in the application, the transfer was on

public interest and the applicant was entitled for TA Advance. He had

-sent letters dated 27.10.2004 and 01.12.2004 (Annexures - XV1 &

XVII). The Station Directorate granted TA advance of Rs. 20,000/- on
07.12.2004 (Annexure - XVIII), which was réceived by the applicant
on 09.12.2004. The applicant joined on 27.12.2004 and had written a
letter (Annexure - XIX) dated 03.01.2005 stating that due to non
receipt of transfer advance, he could not join and sought for grant of
special disability leave from 12.08.2004 to 09.12.2004, i.e. 120 days.
Vide annex'ure - XX dated 22.02.2005, the respondents had informed
the applicant that special disability leave is not admissible for non
payment of transfer TA and again the applicant wrote a letter dated
24.02.2005 (Annexure - XXI) to consider the leave as a special case.
The applicant again wrote a letter dated 01.04.2005 (Anne;lcure - XXII)
for which reply was given to the applicant rejecting his case and
requested the applicant to submit leave application for 120 days for

earned leave. Aggrieved by the said non grant of special leave for non

L



reporting for duty, the applicant has filed this application and sought
for the following reliefs :-
“a)For a direction upon the respondents that
the intervening period from 12.08.2004 to
09.12.2004 i.e. 120 days be granted
special leave which would not be debited
from leave account of applicant.
OR
b) For a direction upon the respondents that
the intervening period from 12.08.2004 to
09.12.2004 i.e., 120 days be treated as
duty for all purpose. This is a similar case
of OA No. 421/2005 order (a) in Central
Administrative Tribunal Calcutta bench,
Kolkata. '
{(Annexure- XXIV, A,B,C,D)
c) Any other relief(s) as this Hon’ble tribunal
may deem fit and proper.”
2. The respondents filed a detailed reply statement
contending that the application is not maintainable being barred by
non joinder of parties and mis-joinder of unnecessary parties and also
the application is hit by waiver, estopel and acquiescence and liable to
be dismissed and further submitted that the applicel'pnt is put to the
strictest proof thereof. The All India Radio, Indore vide letter dated
28.07.2005 has notified the poor fund position under TA Head and the
applicant could not be granted Transfer TA advance and the
Directorate was requested to grant an additional Budget under TA
Head for an amount of Rs. 1,50,000/- to meet station’s need and the
same was endorsed to the applicant. Under FR 44 of CCS (Leave
Rules), Special Disability Leave could not grant to a Government
Servant who is disabled by injury intentionally inflicted or caused in,

or in consequence of the duty performance of his official or in

consequence of his official position. The applicant cannot claim

L—
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special disability leave for that reason. The application of the

applicant was forwarded to the Directorate to consider his case vide

letter dated 12.05.2005. The Directorate directed the applicant to

submit leave application for 120 days earned leave from 12.08.2004 to

09.12.2004 to regularise his period of absence. The prayer for grant

of special leave, which could be debited from his leave account, or the
period of his absence from duty for 120 days from 12.08.2004 to

09.12.2004 could not be acceded to. There is no such provision in

CCS (ILeave Rules).

3. The applicant has filed a rejoinder reii:erating his
contentions and averments made in the Q.A, and further submitted
that despite his efforts by sending letter after letter for releasing his
TA advance to facilitate him to join at Guwahati was not granted. The
fund shortage could be a reason for denying advance. He was
released from Indore without granting TA advance and he could not
move out of Indore for paucity of funds and failed to join at All India
Radio, Guwahati. He received TA advance on 09.12.2004 and he
managed to join on 27.12.2004. Failure to join in his new station in
time is for no fault of the applicant and is purely attributable to the
respondents and the intervening period from 12.08.2004 to
09.12.2004, i.e. 120 days ought to be granted as special leave, which

is not debitable to his leave account.

4. I have heard Mr. M. Chanda, learned counsel for the

'applicant and Mr. M.U. Ahmed, learned Addl. C.G.S.C. for the

respondents.

\_/



5. I have given due consideration fto the averments,
arguments and evidence placed on records. The issue involved in this |
case is that the applicant was transferred finally to Guwahati and he
could not join for non-sanction of TA advance fqr four months. The
intervening period could be considered as special leave to leave his
credit. Counsel for the applicant argued that the delay in joining is
caused because of inaction of the respondents and special leave has to
be granted to him. Learned counsel for the respondents, on the other
hand, persuasively argued that there is no provision either disability
or special leave énd grant of TA advance is not condition precedent,
but it depends on various facts and circumstances, like one such

situation is availability of funds.

6. Due consideration is given to the arguments and pleadings
" as stated above. The short question for consideration by this Tribunal
in this O.A. is whether the applicant is entitled for special leave on
account of delay in joining in the transfeljred place. Admittedly, the
applicant was transferred to Guwahati though modifications have
been made in the original transfer order, which appears from the
records. After the receipt of the final order of transfer, Be has made
" transfer claim as evidence by Annexures - IV, V, etc. The specific
contention of the respondents is that there is no deliberate and willful

disobedience on the part of the respondents in not granting TA

advance, but funds was not available. To substantiate their case,

annexure - VI produced by the respondents dated 28.07.2004 will

reveal the facts. For better illustration the said order in Hindi is

]

reproduced below: -
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From para 2 of the said letter it reveals that the department having
city_o ds_on this account and requesting fo ctio
additional funds, shows the bonafide of the respondents. During the
course of argument, counsel for the applicant fairly conceded that the
applicant is not eligible for disability leave. On going through FR 44 of
- CCS (Leave) Rules, I am of the view that it is strictly applicable to
disabled person who is disabled by injﬁry intentionally inflicted or
caused in, or in consequence of due performance of his official duties
or in consequence of his official position. The injury in FR 44 denotes
physical injury (not mental injury or académic). Therefore, since the
applicant has not caused any type of injury, this provision is not
applicable as contended by the learned counsel for the applicant.
Learned counsel for the applicant submitted that leave now claimed is
special leave. Counsel for the applicant has taken my attention to a
letter dated 05.08.2004, annexure - VIII in which he has requested to
the respondents “It is therefore, once again requested that I may

kindly be retained at AIR, Indore till TA advance grant to me.” The
question raised in this context is whether grant of TA advance js a
condition precedent in joining the transferred place? The TA advance

in transfer rule has specified a point that transfer employee is entitled
to get TA, if he has transferred on public interest. If it is a request
transfer and he has completed a tenure posting in a specific station,
he does not become eligible for TA advance. The respondents have

admitted that the applicant is entitled for TA advance. The question is

non payment of the advance, which unabled the applicant to join the

transferred place in time. Rule 222 of the Grant of TA advance to
Government servants was brought to my notice, which reads, “Head

of office may sanction the advances”. On the face of it, it is made clear




that grant of advance s 1 ndatory and condition

th iscretion of the compete authority. rious factors ike

considered. In this case the respondents have no case that the
applicant is not entitled to TA advance but due to paucity of funds,
they could not disburse the same. The applicant could have raised the
funds to join the transferred station and claim for reimbursement.
Instead.of adopting such course, he' insisted on getting advance.
According to the respondents this obviously delayed and protracted
the employee from carrying out the transfer order and the counsel for
the respondents also submitted that if the leave/relief is granted a
plethora of cases would come to the Tribunal for such matter and
administration will have a standstill in implementing the transfer

orders.

7. Learned counsel for the applicant has brought to my
notice a decision dated 24.04.1992 rendered by this Tribunal in O.A.
No. 148 of 1991 (Single Bench), Sri Vinod Kumar Pipersenia Vs.
Union of India & Ors. and contended that the word ‘may’ should be
read as ‘should’ as that has been done in that case. After going
through the said judgment, it is found that, that case pertained to
transfer of an IAS Officer from Assam-Meghalaya Cadre to Uttar
Pradesh Cadre and Punjab Cadre and for a direction for necessary
notification within 60 days. The Court has interpreted various
provisions regarding conferment of All India Services and inter State
transfer thereof and came to the conclusion that in such cases the
word ‘may’ should be read as ‘shall’. In other words that case

pertained to All India Services Rules, which cannot be equated to Rule

o

8
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222, wherein it was in a different circumstances, taking into

consideration of the statutory/legislative intention. If in all cases the

word ‘may’ should be read as ‘should’ that will result in far-reaching
consequence. [ do not find any reason to give an emphatic colour to

the word ‘may’ to that of ‘should’. Therefore, that contention of the

~
{

learned counsel for the applicant cannot stand in its legs. -

8. ' The contention of the learned counsel for the applicant
that the applican't should have been retained in a particular station

cannot be accepted since his services were probably more wanted in

the transferred station. Therefore, I am of the view that the applicant’

has not made out a case.

9. Learned counsel for the applicant has brought to my
noﬁice a Judgment and Order 26.05.2005 of the Calcutta Bench of the
Tribunal passed in O.A. No. 421/2005, wherein it is directed to
extend the joining time. There 15 days time were extehded,‘ wherein 4
months is in this case. As per rules the joining time can be extended
only for 15 days than the prescribed days. The facts of that case and
in this case are different. Hence, it is not applicable in l:hg given

circumstances.

10. The respondents were fair in granting tixe applicant to
earned leave for the absented '.periods, which is debitable from the
earned leave account 61’ the applicant and regularised the absented
period of four mon.ths and therefore, no break in service and less

hardship and the principle of equity and natural justice complied.



/mb/
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10

11. In the conspectus of facts and circumstanées, { am of the

considered view that the applicant has not made out a case.

Therefore, the Q.A. fails and the same is, accordingly, dismissed. No

order as to costs.

(K.V. SACHIDANANDAN)
VICE CHAIRMAN
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S.NO. | Annexure s Particulars Page
N L " No.

1 L - ! App!ication. ] 2'{-5 o
2. I- { Verification. 6
3. |1 Copy of transfer order dated 05.04.04 7
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6. |IV&V | Copics of TA advance applications dated 23.7.04 & 27.7.04 | 10-11
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIBENCH : GUWAHATI

OA No.o‘l'L[T) 12005.

BE'I‘WEEN

Surendra Kumar Kadam,

Assistant Station Engineer,

All India Radio,,

Chandmari, , |
Guwahati-781003........ cerserreess.. Applicant,

AND
1. The Umon of India, Servzce
through the Secretary to the Government of India .
Ministry of Information & Broadcasting ,
Shastri Bhavan,
New Delhi-110001,
2. The Prasar Bharati
Services through the Chief Executwe Officer,
PTI Building,
New Delhi-116001.
3. The Director General,
All India Radio,
Akashvani Bhavan,
Parliament Street,
New Delhi-116001.
4. The Station Director,
All India Radio,
- Chandmari, Guwahati-781003........... Respondents.

DETAILS OF THE APPLICATIONAND FACTS OF THE CASE THAT

1. The applicant is a citizen of India and as such he is entitled to all the right,
protectlons and privileges as guranteed under the constitutions of India. Applicant
is presently working as Asststmn Station Engineer, posted at all India Radio

" Guwahati.

2. The applicant trawsferred from All India Radio Indore to Al India Rudio
Ttanagar vide directorate order No.20/2004-STH dated 5.04.04 (Annexure-T)

3.The above order had been modified vide Directorate -oi;aér No0.43/2004-ST1
dated 26.7.2004 and applicant transferred from All India Radio Indore to All India
Radio, Tezn. , (Annexure - II).

4. Again Directorate had been modified above order vide order No.54/2004-STIX
dated 30.08.2004 and the applicant transferred in the same capacity to All India
Radio, Guwahati (North East) instead of aii India Radio, Tezn. Transfer was in
public mtere,stnnd applicant was entitled for TA. - (Amexae-TIT)
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5.Applicant apphed for TA advance on transfer dated 23.7.04 and 27.7.04
- (Annexure-IV & V).

6.Applicaﬁt had been informed by All India Radio, Inddre vide their letter No.
Ind-1(1)/2004-05/A/C/2118 dated 28.7.2004 that AIR Indore can not provide
TA advance on transfer. = - ~ (Anmnexture Vi),

7. Applicant sent two letters dated 30.7.04 and 5.8.04 to Directorate General, All
India Radio, New Delhi regarding TA on transfer and intimated that AIR, Indore
as well as Dte(B&A section) is unable to provide TA advance. Applicant stated
that be can not move on transfer without TA and requested that he may
kindly be retained at AIR Indore Till TA advanced grant.

(Annexure-VII & VII)
8 Apphcant personally met to Chief Engmeer(D}, All India Radio, New Delhi on
10.08.2004 and told him about TA advance crisis. He said to applicant that if your
stations is not providing TA advance you ask your stations to write & letter to
Directorate. He also added that applicant would not ask to move without TA.
advance, (Annexure-IX)

9.Stations Engineer, AIR Indore sent a letter No. ~8(4)/2004/AC dated 11.8.2004
to Directorate and Dy Director General{Fin.) reqnestmg to provide TA advance
for Sh. S.X. Kadam, ASE.

10.All India Radio, Indore relieved applicant on 11.8.2004 vide letter No.Ind-
1(2)/2004-5/3303 dated 11.8.2004 without granting TA advance. I is stated that
Guwaehati is 2700 Kms. away from Indore. Rs.8500/-(approximate) was needed.
for to and fro journey by train in the entitle clags. Rs.12,000/-(approximate) was
also needed for lodging and boarding for one month stay. Thus atleast Rs.20,000/-
was needed to move alone from Indore. It wag imposgible to arranged such huge

. amoumt for applicant.

(Annexure -X).
11.Applicant written a letter dated 31.8.2004 to Superintending Engineer AIR,
Indore and requested them to provide TA advance as early as possible. It is also
stated that without TA advance he can not move °

(Annexure -XI).
12.Applicant sent a letter dated 6.9.2004 to Directorate General, All India Radio,
New Delhi stated that AIR, Indore as well as Directorate is unable to provide TA
advance and under this circumstances he ¢an not move from Indore on tranzfer
without TA advance. :

13.All India Radio, Indore informed applicant vide lefter No.Ind(l(l)/200‘4-=
05/A/C/558 dated 3.9.2004.((received on 10.9.2004) that grant of TA advance ig
not posgible (Annexure -XIH).

14.Applicant sent two letters dated 21.9.2004 and 12.16.2004 to Engineer-in-
Chief , All India Radio, New Dethi and copy to Chief Executive officer Prasar

. Bharati, New Delhi stated that he can not move from. Indore on transfer without

TA advance. He requested to arrange TA advance as early as possible and he may

be treated on duty since his relieving to tl!l advance grant him.
( (Annexure - XIV & XV).
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15. Apphcant gent a lotter dated 27. 10 2004 to Director General, All India Radio,
New Delhi requested to arrange TA advance as early as possible and may be
treated on duty since his relieving to till advance grant him.

(Annexure - XVI)

16 Applicant written a letter dated 1.12.2004 to the Station

Director, All India Radio, Indore and requested to grant TA advance af the
earliest. - {(Annexure XVII)

17.The Station Director, All India Radio, Indore sanctioned
Rs.20,000/- as a TA advance against Rs.82,885/-(applicant letter dated 23 7. 04)
vide their letter No. Ind-8(4)/2004-05/A/C/4715 dated 7.12.2004. Advance

received by applicent on 9.12.2004. { {Annexure - XVII).

18.Applicant joined All India Radio, Guwahati on 27. 12.2004, He written a letter
dated 3.1.2005 to Superintending Engineer, All India Radio, Guwshati stated why
he couid not be joined Al Indin Radio Guwahati just after his relieving, He
requested to grant special disability feave from 12 08.2004 to 09.12.2004 i.e., 120
days which would not be debited from his leave account.  ((Annexure XIX)

19.All India Radio, Guwahati, informed to apphcam vide letter No.21(2)/2004-
05-S dated 22.2.2005 that speclal disability leave ig not admissible for non
payment of transfer TA. - {Annexure -XX)

-

20.Applicant written a letter dated 24.2.2005 to Superintending Engineer, All
India Radio, Guwahati and requested to consider his leave case as a special case

" and may be sanchonedfregulmaed any other kind of leave from 12.08.2004 to

09.12.2004 i.e., 120 days which would not be debited from his leave account.
 {Annexure XXI)

21.Applicant written a letter dated 1.4.2005 to the Directorate General, All India
Radio New Dethi through All India Radio Guwahati and requested to constder
bis leave case as a special case and may kindly be granted special leave from
12.8.2004 t0 09.12.2004 i.c., 120 days which would net be debﬁed from his
leave account. 10 12.2004 to 24.12.04 was normal johiing time. -
{Amexure-XXI1-A,B)

22 All India Radio Guwahati informed to apphcant vide their letter
No.21(2)/2005-S/(SKK)/1868 dated 30.6.2005 and vide Directorate letter
No.9/159/99-SHI/501 dated 09.06.2005 that the request of Shri S.K. Kadam,
Assistant Station Engineer for grant of 120 days special feave is not possible ag it
is not covered under Rules, applicant was also instructed to Submit leave

~ application of 120 days earn leave. (Amnexure -XXIII)

I3
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RELIET (S) SOUGHT FOR
23.Under the above facts and circumstances. The applicant humbly prays that
your lordships be pleased to admit this applications, call for the records of the
case é)d be pleased to grant the following relief(s). :
#) Foradirections upon the respondents that the intervening penod from
/ 12.08.2004 to0 09.12.2004 i.¢., 120 days be granted special leave which
A would not be deb:teii ﬁ'om leave agcRouﬂt of applicont.

4b) For a directios upon the respondants that the intervening period from
/ 12.08.3004 to 09.12.2004 i.¢., 120 days be treated as duty for all -
purpose. This is a similar case of OA No0.421/2005 order (a) in Central
Admlmstranve TnB\mal Calcmm bench, Kolkata, B —
= ~ ——{Amnexure-XXIV-AB,C;D)

¢} Any other relief{s) as thig Hon’ble tribimal may deem fit and proper.
24.This applicaﬁou ig filed in person.

25 Paticulars of the IPO.
DIPO)No : 141G ALO 644
iiDateofIgsue: 2. 9,06
iii) Tssued from : Uvu,w)\mh] head ?cs\f‘&m

26.List of enclosures:
As given in the index..
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(6)

VERIFICATION

1, Surendra Kumor Kadam Agsistant Station Engineer, All India Radio,
Guwahan, aged 47 years, do hereby verify that the statement made in paragraph i to
26 are frue to the best of my knowledge and believe.

Sepl

1 sign this verification on this the | 2. day of &%,2005.
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B PRASAR BHARA m a
(BROADCASTING CORPORATION OF INDIA)
DKRECI‘ORATE GﬁNERAL ALL INDIA RADIO

’\YO ?J 1/ 2004‘”“ m 8 PR
. -f ;;p: - ‘.: - A'
T EDER NQ 02904-5 m,, PR

) 'i ,,

‘ The follo'mng &'amfcrn.m the cadre af Iunwr Tme Scalc of
'(Engm octs). Service are: ordcrcd Withe umncdmtfe effect~. ...

5

S1. Name AT Present plauc © - Transferred
- No.S/Shri -+ B 'of postmg . S 0
1. LS. Chauhan-, -t'.-%AﬂIndxaRadxo A mmm
- (RLA I\Jo 11”71) Itanagar RN _ Indorc
2. SK.Kadmm * .. AllIndia Radio, """ . All India Radio, S .
- (RLANo, - ) :'-‘_Indore-_,‘-» SRR ""‘Itanagar
AT
LN VY
‘To - . Dv Dlt ‘of Admn. (E)
e T ‘ | forDlreceroncral_'
1. PPSt6 CEQ. - ol R S
2 PStoDG. Lo L X
3. PS to E-in-C,’ AJR ,,'“ a ' .
4. PS to E-in-C, Doordamham -
5. CE(TV)/Dir. EXSh.D. K.Gupta), DG:Dooxdarslmn Ncw Delln
6. Head of OfﬁceAIRItanagar/Indore S
. 1. CE(R&D)STI(T), AIR, New Delhi,
8. CE(P&A)/CE(AV‘\/I)/CE(DDM) Ojo. CE('\‘Z),AIR & DDn.New Delhi - 3 coplcs
9.. CE(P&A)YCE( QVM)/CE(DDM),O/O CE(SZ), AIR & DDn, Chennai - 3 copics -

10. CE(P&A)’CE(AVIVI)/CE(DDI\D O/o CE(EZ), AIR & DDn, Kolkata - 3 ‘copics.
11. CE(P&:. A)/CI:(AVM)/CE(DDI\II), Olo CE(WZ), AJR & DDn, Mumbm 3 copics.
- 12: CE(NEZ) Guwahati;
13. Pay & Accounts Oﬂicc IRLA-Mm of I&B AGCR Building, ’\Icw Dcllu
14. Ministry of I&B, US BA(E), Shagtri Bhawa.n. New Delli. .
15. Pexsons concemed tbroubh thexr rcspectxvc Oﬁices

| ’Copy to . : ] o , | . ‘
.. 1L.PSto CE(D)/PS fo .’CE(M)/PS to. CE(MR)/PS to CE(Proj. )xDE(P)/DE(Coordmatlon)/

DE(HQ)/DE(Estimates 8)/Dir;(IT Dmsmn)fDlr (EPM)’DDG(A)/DDA(E) ‘
_2 A&G/’Vlg, SecﬁOn/Scor !xcuon : 4 _ .

B R R LA
\
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Section : S-II] |

. PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL:ALL INDIA RADIO

No.2/1/2004-SI New Delhi,
dated 26.7.2004 -

ORDER NO.43/2004-S.II1

In partial modification of this Dnectomtc s Order
No.22/2004-S.111 (issued from

File No.2/5/2004-S. HI) dated 13.04.2004, the following Assistant
Station Engineers are

hereby uansfeued in the same capacity to their new place of

posting:-
SI. - Name & present place of posting New place of
posting -
No.  §/Shri
A K Kadam AIR Indore 'All India Radio,
Tezu | |
(UQT—AIR, [tanagar)
2. : P.?K.'Sen, AIR, Lucknow . All Tndia Radio,
Varanasi ' SEE S
| (UOT-AIR, Aizwal)
3, - S.K. Tiwari, AIR, Varanasi : All India Radio,
Chattarpur | :
(UOT-AIR, Bhuj)

\

https://airhq.air.org.in/airnet/servie :hiowDocument 7/26/04



e ANN BXURE ~TIT R
Lo Vi _ " PRASARBHARATI = AN
i U 2,/( % (BROADCASTING CORPORATION OF INDIA) b\w‘ . H’O
_ 4 5-C ) DIRECTORATE GENERAL:ALL INDIA RADIO A
| /5/1” e | | g
' 0.2/1/2004-8.10 New Delhi, dated 30.8.2004 W
ORDER NO.54/2004-.1 ‘ﬁ .
2 % o
In further partial modification of this Directorate's Order No.43/2004-S.III (tssued ...S B

from File No.2/1/2004-5.1I1) dated 26.7.2004, Shei S.X. Kadam, Assistant Station Engineer, |
All India Radio, Indore is hereby transferred in the same capacity to All India Radio, Guwahati '
. instead of All India Radio, Tezu : ‘

('\ f\ E B yﬂm_
(O.P. GULIANI)
To Dy. Dir. of Admn.(EF)
' for Dircctor General
’ 1. PPS to CEQ.
; 2. PSto DG.
: 3. PSto E-in-C, AIR. . ‘ .
4. Dir.(E)(Sh.D.K.Gupta), DG:Doordarshan,New Dethi. :
5. CE(P&AYCE(AVM & DDM).O/o CE(EZ),AIR & DDn Kolkata - 3 copices.
: 6. CE(P&A)/CE(AVM)/CE(DDM),O/o’CE(NZ), AIR & DDn, New Delhi - 3 copies
3 7. CE(P&A)/CE( AVM)/CE(DDM),0/o CE(SZ),AIR & DDn, Chennai - 3 copies.
8. CE(P&A)./’CE(AVM)/'CE(DDIVI), O/o CE(WZ), AR & DDn, Mumbai - 3 copies.
- 9. CE(NEZ) Guwahati, ’ ; !
10.STI(T)Y/CE(R&D), AIR, New Delhi. - - . !
- 11. Head of Office AIR, Indore/Guwahati/Tezu . ' ,
+ 12. Pay & Accounts Office, IRLA-Min. of I1&B, AGCR Buiiding, New Dethi. > L

13. Ministry of 1&B, US BA(E), Shastri Bhawan, New Delhi.
14. Person concerned through his respective office. Person concerned is requested '
to send a copy of this order to P&AO(IRLA) after mentioning their IRL A Number,

Copy to:
1. PS to CE(DYPS to CE(M)PS to CE(MR)/PS to CE(Proj.)/DE(P)/DE(Coordin_ation)!
DE(HQ)/DE(Estimates )/Dir.(IT Division)/Dir.(EPM)DENNBH )/ DDG(AY Dir. (EA)YDDAE).
- 2. A&G/Vig. Section/Scor Section. : '
. 3. The General Secretary, AIR & DDn Lngineers’ Association, P&D Unit, AIR. New Delli.
i 4. The President, Association of Radio & Television Engineering Employees B o
5 Post Box No. 422, Gole Market, New Delhi. ‘ '
, 5. The General Secretary, All India Akashvani and Doordarshan SC/ST Employees Welfare
| Association, Post Box No.471, GPO, New Dethi-1:
: 6. The General Secretary , AIR & Doordarshan Technical Emplovees Association, Post Box
No.736, New Delhi. : -
7. Spare Copies-5. | CEL
' "c{' N
(O.P. GULIANI) L,
Dy.Dir. of Admn.(E) "™

CanegeAaLs s e
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ANNRYURE — X &/

To, ;
The Super mlu\dmg Ln{:mccx
All Tindia Radlo .
lndmt L

i} b Sub:- Trah:s'fcr TA Advance,
Respected er

As pcx ch Oldu No 2/1/2004 S- Ill dalcd 26.07.2004. 1 have bccn transicrYrom
AIR Indore to AIR, 10/u Itis thcxcfonc 1cqueslcd to plowde me transfer TA advance as given

“below:- ”‘f; o
I (ompoxllc transfct. Etam = 111'8'50 + 5925 = 17,745/- -
2. Fare for self and famlly B ‘
Indore to New Delhi(818 Km ) = 1193/-
N.Dclhi lo lmsuklya(244le) = 3110/
(Rajdhani Exp.) - ¥ -
Tinsukiya' loTe/u(] IOKm) = 500/
By Road(laxn) | flgt‘ll = 4803/-
Total fmc 5 812" = 4803 X 5 .50 = 26,416/-
3. Cost oftlansporlatlon of ( 3369 Km.) _ = 24,460/-
_pcxsonalufm R /.
4. Costofl 1mmpmlahonof car3369 X'6 - : = 20,214/ '
i s | TOTAL : = 88,835/
- Famity Dc(all -
I Selfi - 46 Yis:
2. Mrs!Shiv Kadam (Wife) - 42 Yrs. - ' . :
3. Dccpah (Daubhlcr) - 19 Yrs. : ‘ v
4. Vamhah (Dauz,htcn) -17 Yrs. . :
5. Sonali (Daugucx) - 14 Yrs..
6. ShlVCﬂdla (Son) - 09 Yrs. ?
1 hm)kmg You, - 3 f E f
- M‘g Yours failfmfu]ly, o
- (@M (S.KRadani ) 2243164
C - Assistant Station Engincer
: c %los” All India Radio, Indore
Date : 27.07:2004
i
[
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ha)

SPEED POST/FAX .

The Directorate Goneral, i
(I3 & A Bection)
Al ndia Radio,
Alzishwani Bhavan,
Partiament Stroet,

NEAW DELIL. 110 00y

"THROUGH PROPER CHANNELY

Suhi- TA on transfer.

Respected Sir,

Findly refer to lettor No.Ind-1(1)/2004-05/A/C/2118 (Photocopy enclosed)
dated 28.07.2004. Ay per this Jetter AIR Indore is unable to provide me TA on transfor,
nthis comnection it iy mtimated that { can not mova wilhout TA advance.

itis therefore reguested tha [ may kindly be retained at AIR Indore Gl) TA
advimes granf Lo e,

' Yours faithtutly,
wed c 30.07 2004 A
Dated : 30.07.2004 . S& ‘

( 5.KX.KADAM) : ,
ASSTL. STATION ENGINEER
Cupy to:- The Directorate General, (Kind At Dr. Sl VK. Singh, CE(D)), All India
Radio, Akashwani Bhavan, Parliament Street, New Delhi for your kind information and
Tequest you kindly cousider my request dated 27.07.2004 for clunge of place of posting

( S KEKADAN

&% M) ASSTYL. STATION ENGINELR

@z,

ARt Storton Engineay '
MTHTFT. ‘
All Indig Radio

TngT
Growahasf
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VAN/SPLED POST

o, X
e Direcirorate General,

[liwd Al « D Shed VL Singh, CED))

Adshsvia,

SRashwanl Bhavas,

Parlinment Strae,

NEW DELHI . 116001,

THROUGH PROPER CHOANNET Y

aespectad Sip
Findly refer to my letter dated 30.07.2001 yegarding A on transfer. Inthis connection it
ts intituated that ATI, Indors is wirable Lo provide me TA advance. L came to know that Dte.(B&A

seciion) is also unable to provide fund till RE. release, Under above circumstances T can not nove
without TA advance.

Iis theretore, once again requested that L may kindly be vetained at AR, Indore till 1A
advance gront to me. :

Thaiking You,

Yours, {aitkefully,

@@/ el

( $.K.Kadam )
Assistant Station Enginecr

Al India Radio, Indore
- Lade 05082004 '

S ) " -
| 4/ ‘ /‘5\0\“ Q
3l3ler S\ | |
e Sy afigy; > 0 \/
@t Statton Enginee:,
AT .
Ul India raNg
gy

Towsiay W JV\/
. \,‘V
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A&ME)QU \QE

f, anrfﬁ-se/np-sa.

AR 3% faram
™R DEPARTMENT OF POSTS, INDIA
. Wit @W/ACKNOWLLDGLMLN]

WW/W IR

Received Registered Letter/Parcel /

* Strike out if not relevant .

0 o s W e fom m

Dare s

FHIF/No. ARG/ Dated &/ of
* @Y gy vy
* Insured for Rupecs

M’Mt{:/ &/\C/(,( \Q.b\ﬁ,\a/e

Addresrcdqo@“ Al '~ Sl Baalsentiven Ao Llil;

A&@OM CaDo> Y

Ko g A LR bt L larim,

,S"'( ’Ll_cj)

[n’)/('ﬂMMl"\ﬁf
/0" NI DT LJ-u 77T

7 ‘Jﬂ TEIRC 3l AM/Signature and Name
thmp of ofﬁcc of dchvcry@"—l’&”’r,r

I mcﬂcsm sapp(y © . NI

.u.bﬂl/
RLAD&: 9 1.5

Counter Ng: | GP-Code BI’T

To DIRECTOR B ENERAL ALL IND
NEhDE H

Wiz Iforama,

Ati2s. a0 i 12/16/2ﬂ¢4 ,12 u4

) '; N Have anite day. o

|Sa |

INDE B (B :
| %‘wom POST’ Ry 124500 e %‘mum
IA REDID i Counter Hotl,00-Code :5A%51 .

{ TosTUE PHAUAS G0 T, ST,

A NEW DELHE, PIN:10A091 3
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. lle Superlntendlng Englneer,,' . e o .' _ I _ %ﬂ
,All India Ra01o, : S C . T
Malwa House, '

INDORE

Sdbject ;mTA othransfer'

Ref’nce : Dt Order No- 2/1/2004 SIlI dated 26/07/04
| : My lettels dated 27/07/04, 30/07/04 & 0§/08/04.
" AIR, Indore letter No.Ind. 1.(1)2004/AC 2118 dated
28/07/04 and Ind 1(7)7004/3/330° dated 11/08/04

Sir,

" Kindly refer to above referred letters on the subject cited
above I have been relleved from AIR, Indore o6n 11.08.04 but so far

Transfer TA advance have not been prov1ded to me. I cannot move
without TA advance 4

It is, therefore, requested that I may klndly be granted TA
‘advance as early as p0531ble or let me Pnow accordlngly

Yours falthfu]ly,

é%W}w %

(S.K. KADAM ,

ASSTT. STATION ENGINEER
Dated : 31/08/2004

4&1’ f Statftm -Engineer
AT,
Al indis Radig
S
Guwabath
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CANNEXURE KT A
REGISTERED
Directorate General, o
(Kind Attn.: Dr. Shri. VK Singh, CE(D))
All India Radio, ' S

Akashwani Bhaven,
Parliament Street,

NEW DRLHI |

{ o ON_LEAVE ?/0 (/

- ';’Sub:- TA on transfer. /
Respected Sir, | | : | :

Kindly refer to my letters dated 30.07.2004 and 05.08.2004 regarding TA on transfer.
In this connection it is intimated that I have been releived from AlR, Indore(Now as per Dte. order
No.2/1/2004-S1II dtd. 30.8.2004 Thave been transfored from AIR, Indore to AIR, Guwahati instead
of AIR, Tezu) on 11.08.2004 'Without. TA advance as AIR Indore was unabled to provide me above
advance. As per Dte, letter No.1/187/2003-B&A/1625 did. 20.08.2004(photocopy enclosed) Dte.
is also unable to provide fund till R.E. release. Under above circumstances I can not move from
Indore on transfer without TA advance.

It is therefore once agﬁin requested to provide me TA advance at the earliest.

Thanking you, x e — : e

: | (S KEKADAMT<IR) %
- ;o ASSTT. STATION ENGINEER.
Date: 06.09.2004 |

Copy to:- ,

1. The Directorate General (Kind Atin.: Sh. O.P.Bhatti, DE(HQ)), All India Radio, Akashwani
Bhavan, Parlia{nent Street,:New Delhi for your kind information.

2.  The Superinten?ding Engineef,: All India Radio,. Chandmari, Guwshati - 781003 for your

kind infonnatié:g ﬂ l _ E:D

MM” ( . KKADAM )

Fgvos L‘%J%, ASSTT. STATION ENGINEER
(_ﬁ@jﬁ Station E‘@MP
THTHETAY
A1 indis Radk
URIEACiS
. Guwabnat

¢
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ANN EXURE -X1Y

. ¢ _ REGISTERED 03{
: ( The Directorate General, : :
- (Kind Attr.: Sh. K.M.Paul, E-in-C)

All India Radio, | .
Akashwani Bhavan,

Parliament Street, ;

NEW DELHI :
' Sub:- TA en transfer.

Respected Sir,

It 15 brought to your kind notice that T was transferred from AIR, Indore to AIR, Itanagar
vide Dte. Order N6.20/2004-SIIT dated 05.04.2004. This order had modified vide Dte.order No.43/
2004-5111 dated 26.07.2004 in which | was transferred from AIR, Indore to AR, Teju. Again Dte.
have modified sbove order vide order No.54/2004-STI dated 30.08.2004 and I have been trans-
ferred in the same capacity to All India Radio, Guwahati(North-Eust) instead of All India Radio,
Teju. o o : .

1 was applied for TA on transfer dated 23.07.2004 and 27.07.2004. But as per AIR
Indore letter No.Ind-1( 1)/2004-05/A/c/2118 dated 28.07.2004(Photocopy enclosed) have been in-
formed me that ATR Indore can not provide TA on transfer. 1 sent three letters dafed 30.7.2004,
5.8.2004 and 6.9.2004 ?(Photocopy enclosed) to CE(D) regarding TA on transfer and intimated that
AlR Indore as wel] as Dte.(B&A section) af? unable to provide me TA advance. | also requested
that I may kindly be retained at AIR Indore till TA advance grant me. 1 personally met to CE(D) on
10.8.2004. 1 told him about TA advance crisis. He told me if your station is not providing TA
advance you ask your station to write a letter to Dte.(DE,HQ), Directorate would provide you TA on
transfer. He alzo added that you would niot agk to move without TA advance. As CE(D) structions
the station engineer, AIR, Indore sont letters No.Ind-8(4)/2004/AC dafed 11 -08.2004 to Dte. DE(HQ)
and Dy.Director General(Finance) requesting to provide TA advance for Sh. S.K Kadam, ASE.

. Ag’per; AIR Indore fetter No.Ind-1(2)/2004-8/3303. dtd. 11.08.2004, 1 have been re-
lieved from AIR Indore on 11.08.2004 without TA advance ag AIR, Indore was unabled to provide
me TA on transfer.. As per Dte lefter No.1/187/2003-B&A/1625 dtd. 20.8.2004 (Photocopy en-
closed) Dte. is also unable to provide find till R E. release. Under above circumstances I can not
move from Indore.on transfer without TA advance, )

It 18 therefore requested that 1 may kindly be arranged TA advance as early as possible so

that I may join Aﬂ{,tGu\nfahati. I may consider on duty since my relieving to till advance grant me.
.

Thanking You, _»
o ) :

: | - Yours faithfully,
Dated : 21.09.2004 : ¢

/ - <4,
. , | (S.K.KADAM)

ASSTT. STATION ENGINEER

Copy to: : : _

1. The Prasar Bharati Secretariat(Kind Attn.: Sh, K.S.Sarma, CEQ), P.T.1Building, New Delhi-
110001 for your kind information.

2. TheDirectorate General(Kind Attn. Sh. VK. Singh, CE(D)). AllIndia Radio, Akashwani Bhavan,

Parliament Stre;et, Ne\y.Del i_m and information.
; ) ($ KXADAM il

: S5 o
o 658, Station Engitec
' QB Iadin Redk

Cawahot
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4 - ANN REMINDER .1

. C - REGISTERED
, 2LUISIERED

v The Directorate General, ‘

(Kind Attn._: Sh.'K.M.Pau], E-in-C)

All India Radio,

Akashwanj Bhavan,

Parliament Street,

A‘E\VDELPH

; Sub:- TA on transfer,
) =22 ranster,
Respected Sir,

Dte. Order No. /2004-S111 dated 05.04.2004. This order had modified vide Dte.order No.43/
6.07.2004 in which I was transfei‘;ed from AIR, Indore to AlR, Teju. Again Dte.
have modified above order vide order No.54/2004-S111 dated 30.08.2004 and I have beep trans-

ferred in the same capacity to All India Radio, Guwahati(North—East) instead of All India Radio,
Teju. : '

: ' Yours ﬁai;hfgl] A
Dated : 12.10.2004 ‘ - (77 ) Ve

- / ' T (S.K.K'A,'Ajf zlioky,
ASSTT. STATION E.\’GINEER

1. The Prasar Bharati Secretariat(Kind Attn, - Sh. K.S.Sarma, CEO), P.T.I.Building, New Delhj-
110001 for your kind information. . o

2. The Directorate General(Kind Attn. Sh. V.K.Singh, CE(D)), All India Radio, Akashwanj Bhavan,
Parliament Street, New Delhj for yourkind information. - i

3. The Supérintending EQQIE r,@fl E;jia Radio, Chandmari, Guwaha; - 781003 for your kin

inee
information.
Al
(S

T, /
LR Eedin et
T ‘

!‘1'0-91?‘.}' o
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ANN B URE — XY 2

REGISTERED

The Directorate General, : 0\
(Kind Attn.: Dr. Sh.?Braijeshwar Singh, DG) ' ' %)
Al India Radio,

Akashwanj Bhavan, {
Parliament Street,
NEW DELHI

e e

N

Sub:-TA on transfer.

Respected Sir, :

It is brought to your kind notice that I was transferred from AIR, Indore to AIR, ltanagar
vide Dte. Order No.20/2004-S111 dated 05.04.2004. This order had modified vide Dte.order No.43/
2004-SI11I dated 26.07.2004 in which | Wwas transferred from AIR, Indore to AIR, Teju. Again Dte,
have modified above order vide order No.54/2004-SI1I dated 30.08.2004 and 1 have beep trans-
ferred in the same capacity to All India Radio, vaahati(l\lorlh-Easl) instead of All Indja Radio,
Teju. v

[ was applied for TA on transfer dated 23.07.2004 and 27.07.2004. But as per AIR
Indore letter No.Ind-I(I)/2004'-05/A/c/2] 18 dated 2}8.07.2004(1’]1010001))/ enclosed) have been in-
formed me that AIR Indore can not provide TA on transfer. | sent three letters dated 30.7.2004,
5:8.2004 and 6.9.2004(Photocopy enclosed) to CE(D) regarding TA on transfer and informed that
AIR Indore as well as Dte.(B&A section) is unable to provide me TA advance. | also requested that
I may kindly be retailiﬂéd at AIR Indore till TA advance grant me, I personally met to CE(D) on
10.8.2004. I told him‘f‘about TA advance crisis. He told me if your station is not providing TA
advance you ask your s;iati011 towrite a letter to Dte.(DE,HQ), Directorate would provide you TA on
transfer. He also added:that you would not ask (o move without TA ad vance. As CI(D) instructions
the station engineer, AIR, Indore sent letters No.Ind-8(4)/2004/AC dated 11.08.2004 to Dte. ,.DE(HQ)
and Dy.Director General(Finance) requesting to provide TA advance for Sh. S.K.Kadam, ASE.

12.10.2004 (Photocopy enclosed) to Engineer-in-Chief and Chief Engincer(D) requesting to arrange
TA advance as early as possible,  But till date TA on transfer could not grant me. Under above
circumstances ] cannotmove from Indore op transfer without TA advance. :

. Itis therefore requested thatImay kindly be arranged TA advance as carly as possible so
that I may join AIR, Guwahati. I'may consider on duty since my relieving to till advance grant me,

i Thanking You,

. . Yours l'ui(' ully,
Dated : 27.10.2004 (g&)

‘ 3 | (9.4 Vs

' i TS S .
Voo 3]21 S (S.K.KADAM) 25/ %] o7,
# ’ mm %’l QPN ™ N
b - . ION ENGINEER
lamt Statton Engineer ASSTT. STAT
b MTRPIR ),
PN Iadig Radio
: gy

Quwahay



- ANNEXURE — XYL
,ﬂe Station Director, ff ) SR | v
All India Radio, .~ .- . o : '
INDORE

Subject: ~TAon Transfer

Refnce:  1.Dte. érder No.2/1/2004-Slil dated 26/07/04.
~ *2.Myletters dated 27/07/04, 30/07/04. 05/08/04 and
31/08/04 . BERRE |
3.AIR, indore’s letters no. IND.1(1)2004/AC/2118 dated
28,07/04,4ND.1(2)2004/S/3303 dated 11/08/04 and
IND.1(1)2004/AC/558 dated 03/09/04

Sir,

Kindly refer to above ref'e_rjr‘dvletters on the subject cited above. | have béen re-
lieved from AIR, Indore on 11/08/04 but so far transfer TA advance has not been provided
to me, therefore, | could not join at AR, Guwahati. | am waiting for TA adyance.

| came to know thét Dte. has released some fund under the Head of DTE. Itis
%herefore, requested that | may kindly be granted TA advance at the earliest otherwise, it
will be presumed that you are forcing me to knock the door of the Honourable Court.

, Yours fai{thfully,
Dated : 01/12/2004 " o (Q@@/) p

L (S.K KADAM) 1)¥7)A,
S o ASSTT. STATION ENGINEER
Copy for kind‘infornﬁatipn to : : ' S

SRR

W

1. The Director General (Kind Attn : Dr. Braijeshwar Singh)
All India Radio,” Akashvani Bhawan, Parliament Street,

. New Delhi-1. =~ . o o '

2. - The Dte. General (Kind Attn : Dr. V.K.Singh, CE(D), AIR,
Akashvani Bhawan, Parliament Street, New Delhi-1

ASSTT. STATION ENGINEER

el

“agrs¢ Statlon Enginee,
. TR,

‘ _ 431 indis Radiv .

| IR 11

- Guwahat

B N o AR T
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To

The Superintendiog Eoginesr,
All India Radiw, |

Lrmvakaty,

e

g  Bub- bpecial disadilily
?%‘3

" Respecied Bir,

wave,

L ANNEXURE — XIX. &/

25

0 “Kindly vefer to Die. Order Mo.34/2004-510 daied 30.08.2004 and AIR Jodove

- lothor Mo Ind.-1(2)2004-5/3303 - duted 11.08.2004(Fhoto copy enclosad). T have joined
e o AIR Gowahati en 27122004 (F/N). T conld oot joined this stations just after wmy
) relieving due fo following reason.

- T'was applied for TA on transfer dated 23.07.2004 & 27.07.2004. Bt as per AIR.

Indore letter Ne lnd-1(1)/2004-05/A/e/2118 dated 28.07.2004 (Photo copy enclosed) was

wfimed me that ATR fndore can not provide TA. on franster. I sont fiwes leifers daied

Temes

- 30.07.04, 05.08.04 and 06.09.04(Photo vopy enclosed) to CE(D) regarding TA. on
. transter and wformed that AIR Indove ag well as Die. (B & A soction) iswable to provide

- me TA advance. 1 also requesied faf 1 may kindly be retained af AIR Tndore @il TA
. advance praot wme.- I personally met to CE(D) on 10.08.2004. T told him about TA.
- advance erisis. He told me if your statien iy not providing TA advaece you s your
- station to write a letter to Die. (DEHQY Divectorate would provide von TA on transfer.

He aleo ‘added that you would not ask to wove without TA advance. As CED)
instructions the sation engineer, AIR. Tndore sent letters Mo Ind-8(AY2004/AC dated
- 11.08.2004 to Dre. DEHG) and Dy. Director General(Finance) requesting to provide TA
advance for Sh. 5K, Kadam, ASE, - © :
Y wag relieved froma AIR Tadore on $1.08.2004 without LA advance a5 AR Indove

| was widbled to provide me TA on fransfer. As per Dite. Leiter Mo, /387720055 & A
; %ﬁ - doted 20.08.2004 (Phoio copy enclosed) Die. Was also mabled to provide we TA ou

 franster. [ had written tiree letiers to Eoginenr-in-Chief, Chief Bagineer(l)) and Director

CGeneral  dated  21.09.2004, 12.10.2004 . and  27.10.2004  (Photo copy  enclosed)
to. arvange TA advances as ealy as possible. I apain

“yespectively, reouesting them

“requested fo Station Director AIR Indor

. R o ‘ ndore dated 01.12.2004 (Photo copy enclosed)for TA. .
P - agvance. He granted me Rs.20,000/- on 09.12.2004 againsi TA advance request of
B © Re.B2885/- duted 23.07.2004.. |
) - Itis therefore requested that I may kindly be granted special disability leave from
12082004 t0 09.12.2004 ie., 120 days which will nof be debited from leave ancomt.
7 Thenking you o v Duidhbi
£ : savgees Lhadibiviler

Dted: 03.012008 7
a1

BIN
e,

LEs Staitea Tuginonr
600 A
g

i

hOASIBL T ANARSRAMS B4 ly.‘

{51 I‘I_ADJKW
Azsih. Stotwon Ensweer.




B A NRNEXURE — XK.

o No.21 (2)/2004-05-8/
Sl PRAoAR BHARATI
\BP\OrﬁJL’ STING CORPORARTICON OF INDIA)
“ALL INDIA RADIO: GUWAH AT
- ceececee | 9 9FER 2005

Chan‘-“naré CL wanati-781 G032

e 16" Feb, 2005.

)
& G-
1‘0

MEMORANDUM

Wzt" fc"c."cc tc his aop!:catz'\n dated 03.01.2005 rcaard ng grant
of Special Disability Leuve for 20 days foon* 12.08.2004 to 09.12.2004 for non-
payment of- Tian fer sAm ccnnect!oryw!th his transfer frem AIR, Indore to
AR, Guwahati. A |

Shr! SKr\adam . Ass:stant qtauon Engineer at this Station is
heaebv m*om*edhat as, pmr Ruec Spcma! D; qb!ty Loa"o is not admissible on the
ground stated above, -

i Shri r(adam is therefore requested to subrmit the icave application

in the prescribed {orm to réquiarise the same.

1/( )~
‘ e RF‘A HAK )
e ; R ' Sr. /—\dm.. .otrut:ve Ofticer,

for Station Director.

Shri 8.K.Kadam, S
Ass;sfam Sfdtlon Enamecr
i India Radio,

Guwahaia. _:’

.1;1\“)\ 5 e . At Sfa. fon. Ergmg.-,
'\./‘//,% g\/) _ R ST
o v 31 lndla Radwm
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 Diated: 24.02.2005

AN ME XURE —xx o

To U
The Superntendiog Engineer,

Al Tudsa Ra&io;
Guowabafs,

o

¥

Sub:- Regarding leave,

Respected Su ¥ SRR o

| i Kundly refor-to your detter Mo 21(2)3004-05-5 dated 7307 2004
Yens have mfivmed me fhat a3 per Rules special disability teave is net admissible. In s
cotmection Twonld like to draw your kind attention, & wy leave application dated
03.01.2003. Tn'which. I tiearly mentioned that why T conld not be jowed fivs station just
aiter iy veleaving fom AR, idome '

' a L therefime once again requested faat abioveleave case may be
treafed as, special case o T may be sanchonedivepularised any other kind of leave {rom
12.08.04 to 09:12.04 that is 120 days which wall vt be debited from my leave acsom o
It may landly be forwarded to divectorate.

bl
¥

’ Yomws faithlidly,

Y

an

Asstt Station Frpineer.

4Bt Statfon  Engine..
STHITTA),

(&N Tudia Radie

. Guwahey .

2

A

ul2{es
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ANNEXURE —XXT-A

To

The Director Geneml

Kind aftn.: Shri Ranbir Smgh DE(E & P)
All India Radio, Akashv'lm Bhavan

Parliament Street,
New Delhi- 110001
" (IMROUGHPROPER CHANNEL )
'gub'-' Spécial;_{léavé.‘ ' g
Respected Sir,

Kindly refer to Dte Order No0.54/2004-SIIT dated 30.08.2004 and AIR Indore
letter No.Ind.-1(2)/2004-8/3303 dated 11.08.2004(Photo copy enclosed). T have joined
CAIR Guwsahati on 27.12.2004 (F/N). I could not joined AIR, Guwahati just after my
reljeving due 1o following réasons.

I was applied for TA on transfer dated 23.07.2004 & 27.07.2004. But as per AIR
Indore letiér No.Ind-1(1)/2004-05/A/c/2118 dated 28.07.2004 (Photo copy enclosed) was -
informed me that AIR Indore can mot provide TA. on fransfer, T sent three letters dated
30.07.04, 05.08.04 and 06.09.04{Photo’ copy enclosed) to CE(D) regarding TA on
transfer and informed that AIR Indore ag well as Dte.(B & A section) ig unable to provide
me TA advance, under sbove circumastances I can not move from Indore on transfer
without TA advance. I also requested that I may kindly be retained st AIR Indore till TA
advance grant me. I personally met to CE(D) on 10.08.2004. 1 told him about TA
advance crisis. He told me if your station 18 not providing TA advance you ask your
station to write a letter to Dte.(DE.HQ) Directorate would provide you TA on transler.
He also added that you would not ask to move without TA advance. As CE(D)
instructions the station engineer, AIR, Indore sent letters No.Ind-8(4)/2004/AC dated
11.08.2004 to Dte JDE(HQ) and Dy. Director General(Finance) requesting to provide TA
advance for Sh. 8.K. Kadam, ASE.

I wag rei'eie\aed from AIR Indore on 11.08.2004 without TA advance ag AIR Indore
was unabled to ,provide me TA on transfer. As per Dte. Lefter No.1/187/2003-B & A
dated 20.08. 2004 (Photo copy enclosed) Dte. Was also unabled to provide me TA on
transfer. 1 had wntban three letters to Engineer-in-Chief, Chief Engineer(D) and Director
General dated  21.09.2004, 12.10.2004 and 27.10.2004 (Photo copy enclosed)
respectively, requesting _ihem to arrange TA advances as early as possible. T again
requested to Station Director AIR Indore dated 01.12.2004 (Photo copy enclosed)for TA
advance. He granted me Rs.20,000/- on 09.12.2004 againgt TA advance request of
R5.82885/- dated 23.07.2004, Thus I could joined at AIR Guwahati on 27.12.2005.
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I a;bplied. foif‘lééye'to Superintending Engineer AIR, Guwahati requesting them to
sanction special disability leave from 12.08.2004 to 09.12.2004 i.e., 122days which would
not be debited from my leave account datsd 03.01.2005 (Photo copy enclosed). In reply
of above letter AIR, Guwahati informed me that as per rule special disability leave is not

_‘_ admissibié‘-fqr?non‘p’;zmnent of transfer T.A. dated 22.02.2004 (photo copy enclo.).

T R TI A Y
RS % PRI

- I once again requested that above case may consider as a special case and I may

.be sanctiohed/regu]ﬁﬁéed any other kind of leave dated  24.02.2005, but so far leave is

not sanction,” -+ ... >

It is therefore requested that above case may consider a apecial. cage gnd I may
kindly be granted gpécial leave from 12.08.2004 o 09.12.2004 ie., i?.t{dﬁyff Wolld ot
be debited fiom my leave account. - *

Thanking you.”™ - .

Comn e Yours frithfully,
Dated: 01.04.2005: ;" .-

( SKKADAM )
Agstt. Station Engineer.

CL s,
. 831 Indis Rodk

gt Station. Enghes:
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No.21 (2)/2008-S/( SKK)! | %, ¢

© PRASAR BHARATI
' (BROADCASTING CORPORARTION OF INDIA)
- ALL INDIA RADIO::GUWAHATI

eeeeeeeee
R 3 O !”'_».v ?GOS
Chandmari, Guwahati-781 003"
Dated the June 24; 2005.
MEMORANDUWM

i

W

Sub: é‘:rant off._»1':_20’ days Special Leave to Shri S. K. Kadam,
Assistant Station Engineer, AIR, Guwahati,

& E
Ref:- His representation dated 01.04.2005.

The Directorate, vide their OM. No.9/159/99-S.I11/501 dated
09.06.2005 has -informed: that the request of Shri. S. K. Kadam, Assistant Station
Engineer for grant of 120 days Special leave has been considered in Directorate but it
is not found possible to accede to his request as it is not covered under Rules.

The f)irectoféte has‘instructed to obtain fresh leave application of
120 days ‘Earned Leave from Shri Kadam from 12.08.2004 to 09.12.2004 to regularize
the period of absence. Shri S. K. -Kadam , Assistant Station Engineer may therefore

submit application for leave accordingly to this office. |
(

7 v
s . MOHAN SINGHS/ /25
SUPERINTENDING ENGINEER.
> “Sh. S K. Kadam, ~_ -
Assistant Station Engineer, ,
All India Radio, oy

Guwahati.

A A I BTt o

» Y, A

Copy to :- Chief Engineéf(f,\lEZ), AR & TV, Dr. P. Kakoti's Building, Near Ganeshguri
flyover, G.S.Roa‘d,_ GEWS 3-781 006 for kind information.

} .
u SUPERINTENDING FNGINFFR
T o e il
46tst. Station -Engilnee:
.I\’j/fﬂ mmm’,. "
&_’ll‘ India Rfldb

g

‘Gowabati
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'?  CENTRALIADMINISTRATIVE 1RIBUNAL,
vl - © CALCUTTA BENCH, KOLKATA,
. ' Y c

QRIGIN/\I APPLICATION NQL121/200Q5.

i °"“7 this the “o day ol _May, 2005,
; o

SR R
Hon ble Shn AnandrKumar Bhatt Admmlstmtwe Member.

Soumstra Mazumde
9/43A, Netan Nagar
Kolkata - 700 092 A a1
(By Advocate Shn R.K, De)

1. Umon of Indlcl servnce
th rough the Secretaly to,
the (;ovemm(.nt of: India; ‘
Minisiry of lnfoumat:on & Broadcastmg,
Shastri l3havan e .
New Delhi = 110’001
2. Prasar Bhardu "
servive. th:ough the
Chief Executive: Ofﬂcer '
Mandi Iiouso
{ npmmcus Mdng,
New Delhi = 1107 UOl
VST tor, .,
(MIRTY: ldmhdl\ KCH(iIci, o
L, Uday & 1an£ ar Samm
Lol Green, L
Ko §’n[u "“ 7L!U 09 )A"{’»':
4. Cliel Engineer, S
Lotast Zone, - 2
Al India. Radlo &ﬂg S D
Dnordarshan Akashvani Bhavan,
4" Fioor, Eden Garde ws, o ’
Kolkata 3700 {UOh A
(By Advocate Shrl S Panda)

(oS

...Respondents.

1o ORDER

LY A

Kumar Bhatt Munnu (A)}

ptegem appl:catlorl-
"a) kor dn order duectlng the respondents to release the
salaryof, tl Tt aoph(ant for the month of March, 2005 and for
aleSthJCﬂt periods reqularly

I 1 .
\ . [ P A
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n 5y For a dlrectlon upon the respondents for payment of TA
& DA advances | belore effecting any release order for
movement from Kolkata to North East Region.

. 1 -
) f‘or quashmg the impugned rclease order which has
been issued by non-application of mind and pending release
of advance of. TA & DA to the applicant as per Rules.

.s,,",

d) Fdr a’ dlrelcUon upon the respondents that the
intervening perlod from 15.3.2005 till the applicant is lawfully
released be treated as duty for all purposes.

e) Any other order/order(s) as this Hon'ble Tnbunal may
deem f|t and proper

2. Foots accoudlng to the appllcant are that
i 4 woiy

c

Phe applt(ant IS one of the senivrm:st Senior f‘m;meermq/

i

'/\ stang posted atsDoordarfhan Kenclm (lur short, DOKY, Kolkdta( .

His (ndw cont:olllng ofﬂcel is Chlef Engincer, Eastern Zone. In"

''''''

East Zone was carved out The applicant opted to go to the North
, I

Fast Zone :anq ac:cg’rq:_nggy;transfer order dt 30.9.2004 was issued

tram‘.tf;émng‘the apbli'cé;n’t to DDK Guwahali  [he applicant states
;‘ . .»‘:.«- K 'a., —‘A‘

ESLAN

that copy of this order wasﬁnarked to him. Later, becaust~ of some
objedion ﬁom rhe Unions, the Chief anlneel East Zone issued
. “ v

orders on 28. 10 ?004 (ATnexure - A-5) not to relieve the apphcant
\/wnhout prior Concurrence of Zonal Office, East Zone. Therefore, his

trans fe and apphcatlon for TA/DA were shelved. The applicant was

on c;ut'/ ;H _9/{3_.7005 ‘

-He left for Durqcupur t0 see his father.  He

Was 'ﬁC‘:‘iE“.?Llle_Ql t erorL for duty on 15, 3 20715 i the evening shift.

However, when .-.e;.;,c..ja_‘me to report for duty win 15.3.2005, he came

to know that’he was relieved on transfer vide order dt. 11.3.2005.

11.3.2005 Was"a‘Friday and the order was to take effect from

14.3.2005 afte«noon No ‘action was taken lor releasing TA/DA to
"2 WU S

the z&pph:m‘nt Hso apphcant oapor\sd!on 28.3.2005 requesting for

H 1
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u
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~about 2- b, months back e}md TA/DA has been sanctioned and Is

/ .

ANNEXURE~ XXV -C.
v

disbursement of} 1. /DA -advance before giving effect to such relief

4 Wi ‘
order. The appl_iea‘rwt fus;the"rfvstates'that he has not been given any

scldry for March 2005 and"_h'o -LPC has been issued in respect of the

appiicant. ¥ dy }dvarucefh'as also not been gnven Lo the applicant.

3. Intie oral submlssmns Shri R.K.De, <ounsel for the dp[)llCd' V€
) S )
reiterated the Wntwn pleadlngs ' ' f!

.,
. \ e
¥

4. In the oral submussnons, Shri S.Panda, counsel for th‘_ef_', h
. - 4 ‘| e

respondents stated th 't"_the applicant has already been relieved

lying in the of.ﬁ_\_c__e lnce 2123 .2005, but the, "\pphrant has not taken

it as yet.”

L hav c?n mercd Lhe ca se. The a\pphcmt states thal he was

(W al

not given the ,copy of the transfel order dt. 20.9.2004, as well as,
S
the order dt. 111 10. 2004 (Annexure - A-3). l*owevcr the applicant

* RN i
it is difficult’ito behe_ye ;hat he did not know of the transfer,

has stated that he apphed for TA/DA on 26.10.2004 and therefore, /

especially whén he obted' for a transfer to Guwahati. Vide order dt.
1 - v

8 10,2001, UK. (luof ngineer issued orders not to relicve the

Fl

applivan! However, he.__yvas relieved vide onder dt. 11.3.2005

. o

(# mexur =} A-6)." This order has been iarked Lo the official
o

C.ooicerned ari\d' the applicant has annexed a copy of the said order
% .

iti h:s O.A. a?d tlu.refore lt is presumed that the applicant received
ths coby of Lhe order, some how or the okheu The main grudge of
trs e oppttmnt scems to be Lhat TA/DA advanci was not given to him

boore isvuing h|s re\ief oxden for which he :nade a representation

3 v

. 28.3 ¢ OQ It is found that in the siid repiesontatnon dt.
1

©8.3.2005 (‘Annexure ~tA-7) the appllcanL has not made any
oo

5 ;‘

i
|
|
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. 4 -

request tor. pay advance and therefore, 1 do not think that any

vdHLCUOH is . requir d’-t’zg
T R

ivg .the‘apphcanL any pay advance and to

:time on this pretext. However, the

Mth"a.t the TA/DA was sanctioned énd was

3.‘2005 and that has not been collected by

“the applice ' akm '=;;a|l,,thmgs into consideration, it is ordered

that:

o

a)  The period“from 14.3.2005 to 21.3.2005 be taken as
ertended Joimng tnmem,- A Py A

PR

o) The épphcant should report to DDK, Guwahati in-

accordance with the “order dt.

days, of Lh(* date of

-;') I*ne perlod
*nccml joins’ at

11.3.2005 not later than 15
issue of this orcle

belween 22.3.2005 and the date the
Guwahati be regularized by giving the

1;», ii(."mt h»ave due to him after de dmlmq the normal joining

rine,

6. The O'.AE' is dispb‘lse‘d“_of as above. No costs.

e s 'L .; B R L
Y
; (ANAND KUMAR BHATT)
A MEMBER (A)
B. R | ""_“';T.—':.W e / .
SRR wiog : "‘ 'W ' y \ R
awaian sk st L L T g
Setiiivd o be 1' tOOﬁ’L ! i . r”y f) /'"' et
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Conuth exhs. .

IN THE CENTK ADMIFﬁgTRATIVE RIBUNAL, GUWAHATI BENCH

gaigre? Fs%ﬂ%' AHATL.

c- wels i wm

N THE MATTER OF
O.A. No. 240 of 2005 NG

Surendra Kumar Kadam

......... Applicant.
- Versus -
The Union of India & Ors.
......... Respondents.
- AND -

IN THE MATTER OF
Written Statement submitted by the

Respondent Nos. 1 to 4.

WRITTEN STATEMENTS:

The humble answering Respondents

submit their written statement as follows:-

1. (@) Thatlamthe J’W?/ WCZWG, AIR, W‘

(b)

and Respondent No._9 in the aforesaid case. I am acquainted

~ with the facts and circumstances of the caée. I have gone through a

copy of the application served on me and have understood the
contents thereof. Savé and except whatever is specifically admitted in
this written statement, the contentions and statements made in the
application may be deemed to have been denied. I am competent and

authorized to file the written statement an behalf of the Respondents.

The application is filed unjust and unsustainable both on facts and in

law.

-~y
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(c) That the application is bad for noﬁ-joinde_r of necessary parties and
misjoinder of unnecessary parties.

(d) That the application is also hit by the Principles of waiver, estopel and

acquiescence and liable to be dismissed.

(e) That any action taken by the Respondents was not stigmatic and some
were for the sake of public interest and it cannot be said that the
decision taken by the Respondents agaihst the applicant had suffered

from the vice of illegality.

. That with regard to the statements made in Paragraphs 1 to S and 7 to 18

and 20 the Respondent submits that, these are all matters of records and as

such the applicant is put to strictest proof thereof.

. That with regard to the statements made in Paragfaph 6 of the application,

the answering Respondent not fully admitted the same since it is only
partially correct. Actually AIR, Indore vide letter No.Ind-1 (1)/2004-
05/AC/2118 dated 28/07/2004 notified Directorate about the poor fund
position under TA Head and due to poor fund position applicant could not be
granted TTA advance. As such AIR, Indore requested Directorate to grant an
additional Budget under TA Head for an amount of Rs.1, 50,000 to meet

stations need and the same was endorsed to applicant.

. That with regard to the statements made in Paragraph 19 of the application,

 the answering Respondent submits that under FR-44 of CCS (Leave Rules),

Special Disability Leave could be granted to a Government Servant who is
K.._'—//‘Z-"' T —— e I St

disabled by injury intentionally inflicted or caused in, or in consequence of the

due performance of his official duties or in consequence of his official

position.



' / - 5. That with regard to the statements made in Paragraphs 21 & 22 of the
application, the answering Respondent beg to state that the applicant's
application was forwarded to Directorate vide SD, AIR, Guwahati’s letter

'No.21 (2)/2005-5 (SSK) dated 12/05/2005 to consider his case.

All India Radio, Guwahati had conveyed the Directorate’s decision about his
leave case vide Memo No.21 (2)/2005-S (SSK) dated 30/06/2005 and as per
Directorate’s decision applicant was requested to submit leave application for
120 days earned leave from 12/08/2004 to 09/12/2004 to regularize the

period of absence.

6. That with regard to the statements made in Paragraph 23 of the application,

the answering Respondent submits that the applicant has prayed for grant of -

—
L T

Special Ieave, which would not be debited from hlS leave aocount or the
N - e - LT e

period of his abeence from duty for 120 days from 12/08/2004 to 09/ 12/2004

o * ——

be treated as duty for aII purposes

~~~~~ -

There is no such provision in CCS (Leave Rules). Hence the prayer may not

" be granted.

7. That the Respondent submits that the application is devoid of merit and as

such the same is liable to be dismissed.

8. That this written statement is made bona-fide and for the ends of justice and

equity.

Verification .........



VERIFICATION
L L. P Yedmp, Stalion Bereclin, 1R, Guahal

do hereby solemnly affirm and verify that the statements made hereinabove are

true to my knowledge, belief and information and nothing being suppressed.

2“’ day of January, 2006 at

I sign this verification on this

¥ P
Btation Directory
ST YT S
All 1no H.die

g
Guwahatis
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IN THE CENTRAL Al Mi;\'*iS'l‘i{A'!"g\"éﬂ-'i’RiBl;‘NAL

GUWAHATI BENCH: GUWAHATI

O.A No. 246/2005 o

Surendra Kumar Kadam

- x;" o

3 o4, N
Union of india & Ois.

- _ ~And.

In the maiter of

Rejoinder submitted by the applicant in
reply to the written statement filed by

the raspondents.

™ o 34 S ron e - % $fe i Ter i I - . . .
The ﬁl.rgia.Cﬁﬂt avove zc‘lﬂiﬁd 08t IGSPECL{'&J.LV begs o slate as under; -

Tlual the applicant categorically devies the stalements made in parageapli

-

1™ and (e) of the wrillen slaiemeni and furiher begs (o submi

ir

o~
vt

.Y ]
ChAq

that the contentions of the respondents are not true and not in accordance

with the facts and circumstance with the facts and the faw.
Thiat the applicant categorically denies the statements wirde in Pora 3 of

-

the wriiten statement and begs to submit that the applicant made all

efforts by meeting the appropriate authorities person iy and by sending

letters time and again praving for release of his TA advance to facilitate



- ez
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his joining at All India Radio, Guwahatl but the same was not grantea.

{4 issued bv the respondents, as stated in the

written staternent is not at all relevant since that did not serve the p n.rm Se

not facilitate his movement from

Indore nor it was within the scope of the applicant to do anythin

That with regard to the statements made in paragraphs 4, 5 and & of the

written statemant, the applicant most respectfuily begs to submit that the

applicant was rehieved from Indore on 11.08.2004 without granting TA

D

advance i smte of his successive letters as such he could not move out of

for paucity of ﬁm and failed to JO&I at AIR, Guwahati, for no’

b S S
MAQoTe

fault of his, He received his TA advance only on (39.12.20%4 and that too a

smali amount of Rs. 20,000/~ only as against his entitlement of Rs

52,885/~ which he a."pLed for. ' However, with extreme finandal
nn.t

hardships, he somehow managed to join at AIR, Guwakhad on 27.12.2004.

The app}'icant’ s failure to join in his new station in Hme is for no fagit of

4

special leave not debitable to his lcave account, or alternatively he should
pe freated as on duty during the said pesiod.
I iy relevant lo mention here that it a sinilarly siluated case (O A

No. 4217/2004), the Hon'bie CAT, Calcuiia Bench directed the Doordarsan

éeﬂmtmam to treat the perd iod of absence of fhe an“ icant therein as



Y.

extended joining time. The applicant’s case being similarly situated, the

" principie faid down in the aforesaid case is applicable on the’ applicant

toq,

-

'ﬁmt the applicant categorically denies the statements made in pe&raggré}_rvh
7 of fne writien statement and further begs to state that this Criginal
App_}ication is full of merit and deserves to be allowed.

Tn the facts and circumstances sta‘%eﬁ ah(‘pv_e, this appiication

deserves to be aliowed with cosis. S
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YERIFICATION

- - . P . - . 3 .
I, Surendra Kumar Kadam, aged about 47 vears, working as

that the statements made in Paragraph 1 to 4 are true to my knowledge

o

and my legal advice and Thave not suppressed any material fact.

e
And I sign this verification on this the Gav of March 2006.

-

. I . ;'K’K&m‘



